Site Inspection Report of Police Line Manesar, th,l‘ll!-:l':lm_, Haryana

In compliance of order dated o L07.2019 of Hon'ble National Green 'I':‘il_mn;tl, New
Delhi passed in OA No. 543 0l 2019 lil!_['t__l__R;m_l AviarYadavvs, Uol&org

FVER b

An OA No, SA3/2019 titled Rain Aviar vy, Union of India & Otherswas filog in
National Greep Tribunal, New Delhi alleging that canstruction of Police Lines has beep
carried by Haryana Police Department in Aravallis at Manesar,disu Gurugram, in violation
of orders of various Courts ang in violation of order dated 07.05.1997 (Aravallj
Notification) of Min istry of Environment, Foresta Climate Change, Gol.

While hearing the application on 01.07.2019, Hon'ble NGT, Now Delhi passed the
following order-

Let a factual and action taken Feport in the matter pe Jurnished by the Principal Chief
Conservator of Forests (HoFJ?), Haryana and the Regional Office of Ministry n/'!:'nui.f'unmcn(,
Forest and Climate Change (M(:};'F&ﬂ'(f) at Chandigenh within one montp by email qt judicigl-
ngt@qov.in. The nodal agency will be the pecy (HolF), Haryana for coordination and
compliance.”

Background:

An area of 23.327 hectares (461Kanal3 Marla) of Panchayat land of village Manesar was
sold to Police Department for construction of Police Line vide Govt, of Haryana, Ruraj
Development &Panchayat Department orderEndst. No. SBA-.'S-201{J/9431-35 dated
08.03.2010 bearing following khasra numbers:

L.2/2,8/3,9.10.11,12,13,1809,20 3,37~ —

1/2,2/1,3/2,4/2,5,7.9, 10, 11 1 2,13, 14,15, 16, 17,18, 19, 20, 21,
82,23, 24,35

|

11,12,13, 14,15, 16,17, 18. 19, 71,239,223, 34 {

1
e e e ]

Qut of the total land 23.327 ha owned by police department, 7.461 ha of land is under
category of Gair mumkin pahar and 15.866 ha is under Category of Banjar kadeem, Araval
plantation area is 7.329 ha, which overlaps the Gair mumkin pahar category of Jand.
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After perusal of available record:

* No part of the Lind sold (¢
of Punjab Land Preservati

* Following Ichasra numbers of e

i the hrief fe s i the matrer are listecd below:

yPolice Line asmentioned aboye is closoed under Sec 4 8 5

onAct 1900,

satd Land are Part of Plantation under Aravallj

Project:
' Mustil N, Kila N, sold g Police | Avavallj Project I’L'!EIEI_BDII-I |
. Department - Kila numbpers
[ 1% | 2%f2 | 4]
I L 2/2,8/3,9, 10,11, 12, 13, 18,19, 113,18 29 ‘
L 200 21, 22 i
TE 174 201,372, 472,57, 4 10, 11,12, | #ij ‘
13.14, 15, 16, 17, 18, 19, 20, &1, 22,
£ 23,24 75 |
Y | 12.3,456,7,8,9 10,11, 12 13, l. 10,11, 12,13, 16,17, 18, 19, 20, |
14,15, 16, 17,18, 19, 20, 21 22,23, 21,22, 23, 24 ‘
24 '
' AP T Lo (Bl
13 11,2389 10,11 13755 A ]12__3 8,9,10,11, 12, 20
'I't_J_gala_rea_gnder Aravalli Plantation 7.329%a

* As per orders dated 180:

Plantation areas have
(Conservation) Act 1980,
¢ Other than the Khasra n
following khasra numbers

Category:
Mustil | Kila No. sold to
No. __Police Department
100  24/2

102 11, 2/2,8/3,9, 10, 14
112,13, 18, 19, 20, 21,
22 e

103 1/2, 2/1, 3/2, 4/2, 5,
17.9,10,11,12, 13, 14,
| 15, 16, 17, 18, 19, 20,
{21,22,23,24,25

BT (1.9 4,5,6,7,8, 09, | émin,

10, 11, 12, 13, 14, 15,

3.2004 of Hon'hle Supreme Court, the Aravalli Project

to be treated ag forests for the purpose of Forest

umbers which are covered under Aravalj Plantation,
are under “Gair Mumkin Pahar’ and "Banjar Kadeem’

' Gair Mumkin Pahar ' Banjar Kadeem

| Kila numbers i — '

£ el
11, 12,13,18 19min, | 1,2/2,8/3,9,10,19min,20,

’ 21min,22min . 21min,22min ‘
}

gl o ry

Nil 11/2,2/1,3/2, 4/2,5,7,9, 10,

13112 13, 14, 15, 16, 17, 18

j 19,20, 21, 22, 23, 24, 25 l

’ IDmin,ll,IZmin,IBm ’ 10mm,12min,13min,14min,1 '

16, 17, 18, 19, 21, 22, in,14min, 5min,17min
23,24 15mi11,16,17m1'r1,18,1 |
| - B ——
132 1,210 o dmin210 T i fmn T . o
183 71,23,89,10,11 13, ! 1,2,3,8,9,10,11, 12, | Ni
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* According g Notification dated 07.05.

Aravalli anihr‘.t[mn), o construction work can be earrje
approval of the Contral Government on “Gaj Mumbin Pahgr”

*Inthe [amabandi of land of Poljce

1992 of MOER & GE Gol (Beneraily called
d out without prior

Line area for the period 2016-17, the lype of land

in Khasra numbers i cither "Banjar Kadeem" Or “Geair Mumier, Pahar”,

* According to Revenne Department officials, “Banjar Kadeen” i

is not under cultivation gince Jast four years,

2 type of land which

"Banjar Kadeem” word is not

mentioned jn Aravalli Notification tiated 07.05.1992 of MoLF&CC, GOl whereas

“‘Banjar Beed” is mentioned in the
Annexed as Annexure L.

notification. The detail of land as per Jamabandi is

* As per records submitted hy the applicant, Sh. Ram Avtar Yadav, the land shown

under Banjar Kadeem had not been under cultivation at
land records since 1 958,

Site Inspection Report:

A joint inspection was carried out by Haryana Forest Department

Offica of MoFl&CC, Gol on 22.U7.2019.

any time. e has submitted

and Regional

The applicant ShriRam AvatarYaday was

present. The representatives of following departments/ organizations were present:

1. Regional office of MOEF& CC, Gol - Sh. K. 7. Bhutia IES, DIG (Forests]

2. Haryana Forest Department -
SubhashYadav H FS, DFQ, Gurugram
Haryana Police Department
Haryana Police Housing Corporation
Haryana Pollution Contro] Board
Revenue Department, Haryana

S W

After going through the records
violations were noticed at site:

Ms. VasviTyagi I)'S, CF, South Circle,

Gurugram & Sh.

and digitized ma ps available with DFO office, following

1. Construction in Aravallj Project Planfation, area: The construction in Aravalli

Plantation project area is given below; ,

| Mustil No. | Kila ! No. [ Area (sam) '
l -IOZ_J_ 13 [ 50963
132 g . 1324.09

T . 183372 |
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Besides aboye vmi.-:lnm.-.,lr‘mpm:u'_',# dumping of Sered /aceidenig velnelos wag
found i the tollowing khasis ey

Mustil No, | Kila No. | Area (sqm) |
‘ 13 Lo ! 4000,00
Total vialation t Aravglg Plantation areq: 5833.72 Sqmor 0.5834 ha Punitive action
will be initiated for violation in Aravalji Plautation areg ae per law,
Remaining Aravay; plantation area which is 6.7456 pa has not been broken for non-
forestry Purpose by Police Lines Manesar

Construction ip “Gair Mumkin Palyy area; The tonstruction in Gair Mumkin
Pahar area has been carried out withoyt seeking any kingd af permission from
appropriate authority. The area of construction in Gajy Mumkin Pgharis given
below: :

| Mustil No. | Kila No. ! Area (sqm)
e s 11 ' 163.91
aE . 12 f 445.75
L3 21 269489 |
A 6 ! 122.19
. Total 7 . 3426.74 |

i

Total violation in Gair Mumkin Pahar; 0.3427 ha

3. Construction in"Banjar Kadeem” area: The total construction on “Banjar Kadeem™

land is 11.56 ha. The area under temporary dumping of seized vehirles in Banjar
Kadeem area is 1,42 ha. Most of the construction is in Banjar Kadeem area which is
uol mentloned 1n Aravall Notihication., 'The distribution of Lang in various
categories is annexed ag Annexure []

~ The periodical review of the land under google imagery depicts that there js no
construction in the year 2010 and 2011 and the tree Cover is intact in Banjar
Kadeem area. However in the imagery ot 2013, the Lrees have been removed and the
construction has started. No permission for tree felling was sought by concerned
authorities of Police Department. The google imagery of 2014 and 2018 are
enclosed to view the extent of construction, The detail of construction are annexed
as atmexur elll and the perlodic mages of the site are Annexed as Annexure [V

covered General section 4 of PLPA and thergta; e Prere is i pocy i..L:.:‘: an feliing o:
trees after December 2012, it
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0. As per the office record no pernission has been taken for felling of trees by Police

lines Manesar, nop 4 case has been applied under FCA for diye
Plantation Land for non- forestry purpose,
7. As per Regional Olficer, Haryang Pollution Control B

sion ol Aravalli

wwd, permission has not been

taken under Aravalli Notitication L9972, by Police Line, Manesar.
8. The details of buildings and area covered under various buildings as given by Police
Department is enclosed as Annexure-H[ but the Police Department has not included
the roads and other facilitios which have been created at gite. The total area undey
construction is given below:

d. Construction on Banjar Kadeem - | .56 ha

b. Construction on Aravali Plantation:0.5834 ha

. Construction on Gair Mumkin Pahar: 0.3427 ha

Total construction Area: 12.4861 ha

Inference:

1. That out of 23.327 hectares of land owned by Police

2

lines Manesar 7.46 1 hectare is
Gair Mumkin Pahar and 15.866 hectare of land is Banjar Kadeem, About 7.329
hectares is Araval)j planatation which overlaps the Gair Mumkin Pahar.

There is construction, in 0.5834 hactares of Aravalli plantation
FC Act 1980,

The land under question does not fa] under the prescriptions of the
butis ccologically fragile aid ueeds o be protected.

That observing the landscape of the premises and the documents in form of google
imageries provided by the applicant it can be inferred that there was a water body
in killa no 10 of mustki] no 102 which is now dry and is an area of depression where
the seized vehicles are being dumped,

which is violation of

working plan
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Annexure |

Details ofland as Der Jamabandj (2016-17)

Mustil No. Kila No. _Area(Kanal -Marla
100 24/2 _ 4-0
102 -

L. £ 5% iy do-

GairMumkinPahar
e

4 — ﬁ‘r tts -
— — [1omin 35— b
19 min — | BanjarKadeem x|
102 20 8-0 -do- j

21 min vt R 1 gy T
P el "WENEY. . GairMumkinPahar J
! 0-5 BanjarKadeem
| 22 min 4-7

Gairmg_nlk_ig_géh_arj ]
0-10 Banjarkadeem

| [2/1 2-13 < T e
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_do_
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S Sl
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S e Bl - Ll
b - -do- _ 4
10 min | 68 | -do- ]
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[ P S e s i
B __7-16 ______L__an_@rkagé_&l T
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-
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Hi—18, &9 9+, YaeX 6, YHda, TRUIY/Bad +91 172 2563988, 2563861, E-mail: cffcpanchkula@gmail.com

FHID: TIM—SI—UH—707 /2148 f&-id: 10.9.2019

Jar |
THUH |

fd¥a: Action taken Report in compliance of Order dated 01.07.2019 of Hon'ble

National Green Tribunal, New Delhi passed in OA No. 543 of 2019 titled
Ram Avtar Yadav Vs. Uol & Ors.
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